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             ANNEXURE     

File No.TCPKLM/35/2021-C 

 LOCAL SELF ADMINISTRATION DEPT.PLANNING,KOLLAM 

PROCEEDINGS OF DISTRICT TOWN PLANNER 

Sub-Local Self Administration Dept. Planning, Kollam-Office of the  
District Town Planner, Kollam-Lay out /Usage approval is 
hereby granted for the construction of buildings for the 
establishment of Petroleum Retail Outlet at Re-survey  
No.48/2-5 , comprising of 14.960 are land situated at  Block 
No.6, Poruvazhy Taluk,PoruvazhyGramaPanchayath 

  Ref-Application dated 22.01.2021 of Shri.Sainudheen& 
Smt.Sajitha 
 
ORDER NO.TCPKLM/35/2021/C16/02/2021 

With reference to the application submitted by 

Shri.Sainudheen&Smt.Sajithafor layout usage/approval for the construction of 

Petroleum Retail Outlet and connected constructions having an area of 285 sq 

meter at Re-survey  No.48/2-5 Block No.6 Village, Poruvazhy 

Taluk,Poruvazhy Village,Permission is hereby granted for the lay out and 

usage of the sitesubject to KPBR 2019 and  following conditions. 

    CONDITIONS 

1) Permission for building construction /occupancy shall be given by the 

Secretary only after ensuring that the following conditions are totally 

fulfilled and NOC/permission has been obtained from the legally 

authorised agency. 

2) Ownership documents of the proposed site, survey number, area, 

measurements, borders, possession, permission for construction 

etc.has to be verified and confirmed by the Secretary. Also to ensure 

that no purambokk land is included in the plot. 
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3) Solid-Liquid waste disposal unit as per KPBR Rule 79(7) and 

contaminated water purifier and recycling unit shall be installed. 

4) Approval has to be obtained from the fire and safety Dept. Director or 

the officer authorised by him as per Rule 5(4) of KPBR 2019. 

5) Permission from the Collector has to be obtained.. 

6) The Construction and usage of the buildings shall not create any harm 

to the peaceful life of the people in the surroundings and public 

transportation. 

7) The spot and construction of petrol tank and vent pipe shall be in 

accordance with the existing petroleum rules. Allocation of 7.05 meter 

clear space shall be ensured for the dispensing unit. 

8) The spot of the Petrol pump shall be in accordance with the MORTH 

directions. 

9) In case of depth of earth cutting exceeds more than 1.5 meter, the 

procedures as per Rule 10 has to be complied with. 

10) To ensure that the water in Chakkuvally Chira is not contaminated due 

to the construction or the usage of the building. 

11) The Secretary has to ensure that no construction other than those 

marked in the lay out plan existing in the site. Apart from this, if any 

construction as included in the lay out plan is already constructed, it has 

to be regularised as per Chapter XX of the KPBR 2019. 

12) While granting permission, if any laws are in existence for the 

construction of Chakkuvally Chira, the same has to be considered 

before granting permission. 

13) The proposed construction shall be in accordance with KPBR 2019 and 

related amendments and in conformity with other applicable laws 

including court orders. 
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This order is not permission for starting Construction.Construction has to be 

started only after getting permissionfor the construction/development from the 

concerned local self institution as per the Building Construction Rules. 

Sending herewith Approved Lay Out Plan numbered as 07/2021 

Encl: Plan-One set 

        Sd/- 

       SharyM.V,TPTPKLM 

       O/o TPTPKLM 

Shri. Sainudheen& Smt.Shajitha 
ParankilamvilayilVeedu 
ThekkeMuri,SooranadP.O 
Kollam-690522 
 
Copy to: Secretary, Poruvazhy Grama Panchayath 
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BUILDING PERMIT 

With reference to the application submitted by you for the construction of 

Petroleum retail outlet and connected constructions having an area of 285 sq 

meter at Re-survey  No. 48/2-5 , comprising of 14.960 are land situated at  

Block No. 6, Poruvazhy Taluk, Poruvazhy Village ,Permission is hereby 

granted on the following conditions. 

1)  Solid-Liquid waste disposal unit as per KPBR Rule 79(7) and 

contaminated water purifier and recycling unit shall be installed. 

2)  The Construction and usage of the buildings shall not create any 

harm to the peaceful life of the people in the surroundings and 

public transportation. 

3)  The spot and construction of petrol tank and vent pipe shall be in 

accordance with the existing petroleum rules. Allocation of 7.05 

meter clear space shall be ensured for the dispensing unit. 

4)  The spot of the Petrol pump shall be in accordance with the 

MORTH directions. 

5)  In case of depth of earth cutting exceeds more than 1.5 meter, 

the procedures as per Rule 10 has to be complied with. 

6)  To ensure that the water in Chakkuvally Chira is not 

contaminated due to the construction or the usage of the building. 

7)  The proposed construction shall be in accordance with KPBR 

2019 and connected amendments and in conformity with all 

existing laws and court orders. 

          Sd/- 
 
       Secretary 
      Poruvazhy Grama Panchayath, Kollam  
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